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Present. I Non© for th® partAss-

On 5-01-93, wa had directed to issue notice to

tlia respondents on admission, nstumsble on 16-03.93.

However, on 3 perusal of th® papers, it is found that

Supi-eme Court has already passGa3 final orders in this

case on 05.12.90. Tiiemafter, the matter was listed

for hisarinci on 31-12-90 'o/hen QA .t243/90 was dismissed

as withdrawn in view of the oj-der of the Supresne

Court.

In vieu of this, there is no need to issue any

notics to the raspondants. The OA has already been

wi thdi-awn.
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